
ACT No. XXXIV 

[PASSED BY THE INDIAN LEGISLATURE.] 

(Received the assent of the Gove~nor General on the 9th 
Septembe~, 1926.) 

An Act to supplement the Sind Courts Act, 1926. 
HEREAS it is expedient to supplement the Sind Courts 

,ct VII W Act, 1926, for the purposes hereinafter appearing; It 
is hereby enacted as follows : - 

1, (I) This Act may be called the Sind Courts (Supplement- s110rt title and 

ary) Act, 1926. 
commencement. 

, .  (2) It shall come into force on the commencement of the 
I i VII Sind Courts Act, 1926. 

2. The enactments specified in the Schedule are hereby Amendmentof 
certain enact- amended t o  the extent and in the manner mentioned in  the ments. 

fourth column thereof. 
5. Part I of the Pirst Schedule and Part I of the Second Repeals. 

,,, ,,1 Schedule to the Sind Courts Act, 1926, are hereby repealed. 

THE SCHEDULE. 

ENACTMENTS AMENDED. 

(See sectim 2.) 

Short title. I Amendments. 

1866. . XXVII The Indlan Trustoc In  soction 2, in tfie definition of "High Courl", I ' 1 Act, 1866. fpr the words Court of Oudh" the words 
Courts of Oudh and Mnd " shall be substi- 

I ,  I I tuted. 

, . . XXVIII The Trustees' and In section 1, in t$ definition of " High Court" I I Mortgagees' Powers f ~ r  the words Court of 0;dh " the w o r d  
Act, 1866. Courts of Oudh and Sind shall be sdbsbf~ 

tutea. 

1869 
, 1 
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(it) In clause (2)- 

(ll\.after the y r d s  " in Burma " the words 
and Slnd shall be Inserted. 

(I) after clause (4) the following clause shall be 
Inserted. namely : - 
" (4a) The Chlef Court of Slnd, and "; 

(11) the word " and " a t  the end of clause (5), 
and clause (6) sh'sll be omitted. 

(0 :?r the words " Court of Oudh " the words 
Courb of Oudh and Sind " shall be sub- 

stituted, and 

(ii) for the words "Courts of the Judicial Corn. 
missioners of the ,pntral  Provlnces and 
Slnd " the words Court of the Judlcl?! 
Commlssloner of the Central Provinces 
shall be substituted. 

(2) In  section 260- 

(1) f2r the words " Coult of Oudh " the words I 
Court.! of Oudh a11d Slnd " shall be 

subs tltuted ; and 

(ii) for the words " Courts Of the Judlclal Com- 
missloners of the ,?ntral Provinces and 
Sind " the words Court of the Judtcis;! 
Commlssioner of the Central Provinces 
shall be substltuted. 

(3) In  sub-section (1) of !FCtIOn 364 a;fter the 
words " Uourt Of 0udh the words or the 
Chief COwt of Slnd " shall be &@reed. 

(4) In  section 365,,,for the words " Court qf 
Oudh "the words CourB of Oudh and Sind 
fihall be substituted. 

I 
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THE SCHEDUL+GO~~C~~. 

(3) I n  sectlon 4 and !fl sub-sectlon (I) of sectlop; 
6 for the words Ju;!,i,l Commissioner 
tLe words " Chief Judge shall be substituted. 

Yeur. 

-.- 
1008 . 

3008 . 

(?), Insub-sectlon(1) of sectlon 77 ffr the words 
Judicfal Commissioner of ~ 1 n 6  the worq: " Chief Judge of the Chief Court of Slnd 

shall be substituted. 

NO. 

IX . 

111 . 

1 

I 

I 1020 . 
i 

Short title. 

The Indlan Limita- 
tion Act, 1908. 

The Presidency- 
towns Insolvency 
Act, 1900. 

- - " - -  - . 

Amendments. 

I n  the First Schedule, Thlrd Division, in  Article 
162, after the word " Bombay "the words" or 
the Chief Court Of Sind " shall be inserted. 

(1). I n  clause (bbb) of section 2, for the  word: 
Court of the Judlcial Commissloner of Slnd 

the words " Chief Court of Slnd " shallbe sub- 
stltuted. 

(2) For clause (b) of sectlon 3 the following 
clause shall be substltuted, namely :- 

"(b) the Chief Courtof Slnd ". 

I 

V . . The Provincial Insol- 
vency Act, 1920. 

(t), I n  sub-section(8) of section 90, for the words 
Court of the Judiclal Commissioner of 

Slnd " the words " Chlef Court of Sind " shall 
be substituted. 

I n  clause ( b )  of e~ub-sectlon (1) of section 2, 
for the words C ~ u r t  of the Judlcial Com- 
missioner of Sind the words " Chief Court 
of slnd " shall be snbstltuted. 


